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Five Year Plan due to the fact that ade-
quate foreign assistance is not coming in
spite of hon'ble Finance Minister’s feelings
and in spite of devaluation?

SHRI MORARJI DESAI: In the first
place, 1 do not see how it arises from this.
But I am prepared to say that the Fourth
Five Year Plan is getting delayed, not be-
cause of any foreign exchange difficulty;
'it is getting delayed b of our own
difficulties, of our own internal-resources
difficulties and the conditions in the country.
That is why it is getting delayed in for-
mulation.

**'SHRI HEM BARUA: Our Five Year
Plans mostly depend on foreign assistance.

SHRI R. K. AMIN: Has the hon’ble
Finance Minister fixed any maximum limit
to our foreign aid in terms of our nationai
income and export capacity?

SHRI MORARIJI DESAI: The maxi-

mum limit is the limit of our capacity to
use it usefully.

* SHRI BEDABRATA BARUA: It is a
well known fact that the United States is
penerally allergic to public enterprises or
enterprises run by the State. This is weli
known and it also came out in the case of
steel plants. Will the hon’ble Finance
Minister say whether there is any truth in
the reports that the United States wants
to advise us in regard to how we should
rua our public enterprises and how we
should not enter into public enterprises and
all that?

SHRI MORARIJI DESAIL: As far as I
know, we have received no advice from the
United States or any other Government
whether to run our public enterprises or
how to run them. If anybody gives that
advice, well, anybody can give advice, but
that advice will depend upon whether we
censider that advice useful. If we consi-
der that advice useful, then it becomes our
ides; if it is not useful, we reject it out-
right.

- - ot wg fowd : 0F AT @ IR
sfas fRdN szmar @ F@ AN
mfaw. 5T @ ¥, AT @h AR
1 37 @ 7 ¢ 6 s sgwwar

DECEMBER 7, 1967

Oral Answers

5216

@ ® faelt @, Sw W s@mw
W AR o ) §E A Al
gar 3 F gurd A @ osTew
e 7 forar mav 7

it wrereat ¥ar ;7 T A faegw
Fee T 1 i gATQ Qo e Y
& W A W W A oA
T AIER & I weR & I §, 9 /9
fad Ao & fag & oy B, Gt T
T &1 F g & fod oot weg 3@
P Tty amag
fox sramr-sren g w s fgame
AT J1AT ) AfFT g aw Ao
T AT T Y Xt & 1 78 o
AT W TF TN § S FB ©
e % Jed & 1 3@ fen daew
FTAwFAT 92T 8, A3 ) 7z ey
& 99 T ITEW g S 4 "W
i for o Qo & fod s e o
gF 200 AT T 1 AR Al o
g AT B: AT aF QO Wi 1 N g
TN 99 200 FUT &9 § § FEWT
T F GET A @A AR T qE 9w
T T (9T 59 T 79 qg T8l & (%
W 99 FT IWW g FWE AR
qFaTREN

sachwita A faare

*513. st awawa fag yam : @
faard oiR fama @it 7y T N
T F@ R

(%) fafaw gwioig A< faamel
w1 frem & fad sR & "5 W
FHAE A &; WK

(=) s N @ =0 & fradt
qeear faeit & 7

ferar§ ot fargn Harem & I9-wly
(st fadwat qaw) @ (F) %R (@).
faars, a9 9 faol Y gag 7 F



Oral Answers

Sa217

ATAY AU FHEATHT FT q6GG
TGl F A= qaE g fegEE
qHEE G AW & 1 7Y faanet @@
AT AT AT & | T A e
F frraEs fame & fod s I
w W R E fam faad w1
e § g & AR - # i
TN @A R, ST ¥ TG H IWFY
&1 faaor awT-ged 9T @1 W @ |
e & @ fen mn e
eeq LT-1900[67 ]

st qweey fag gwag oA
AR 9g T F FOU FG fA oo
AT T TN F AL F Ty W]
A mErag # gy & OF gWE
g IFT § AR AT I IW 9 qAWA
FAT BT &, @ R T @
WA N qTIF AT @ g 7

THE MINISTER OF IRRIGATION
AND POWER (Dr. K. L. RAO) : I am
sorry the hon. Member is not correctly
informed. There is no agreement between
the States concorncd in regard to the deve-
lopment of the Narmada river, but that is
what we are trying for. If there had
been an agreement we would have proceed-
ed with the development of that river
rapidly. We are hoping to have a settle-
ment shortly by di ion on the subj
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D K. L. RAO: As I have submitted
already, we are having a discussion on the
18th of this month and we hopc that it
will be possible to arrive at some amicable
settlement.

SHRI MANUBHAI PATEL: There
was an agreement between the Chief Minis-
ter of Madhya Pradesh and the Chief
Minister of Gujarat, the late Shri Balwant-
ray Mechta, that there should be a proper
development of this river basin. First the
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agreement was signed, but afterwards that
agreement was broken .by one party. If
there is a dispute, I could understand the
Central Government stepping in because
there is some provision in the Act in this
behalf. But in case of failure by one of
the parties to honour the agreement, what
is the procedure to be adopted?

Further, during the last session, when
I had put a question regarding this dispute,
the hon. Minister was pleased to reply
that by August this dispute would be set-
tled but that has not happened. Now,
the date is fixed as the 18th. If the talks
on the 18th of this month are not fruitful,
will the Central Government take some
steps to implement this national project?

Dr. K. L. RAO: I am not aware of
any agreement between the Chief Minister
of Gujarat and the Chief Minister of
Madhya Pradesh. Probably, the hon.
Member is referring to a signed document
between the various Ministers of both the
States in regard to the Narmada, but that
was way back in 1963. But that was not
signed by the Chief Ministers or ratified
by the State Governments so, we do not
recognise that as an agreement at all.

With regard to the second question, it
is not possible in the case of these disputes
and negotiations to fix any date. All that
we can say is that we are trying our best
and we are hoping that some satisfactory
settlement would be reached; if both the
parties approach the problem in a construc-
tive manner and with the national point
of view, it will be possible for us to arrive
at some satisfactory settlement,
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Dr. K. L. RAO: The Punasa dam is
the most important structure for the deve-
lopment of tho Narmada. If the river has
to be developed, Punasa has to be cons-
tructed. Punasa is located in  Madhya
Pradesh; naturally it is for the Madhya
Pradesh Government to approach the Cen-
tre for necessary assistance the project has
to be taken up as it is a very important
project.

SHRI JAGANNATH RAO JOSHI : The
reply has not come : I wanted a categori-
cal assurance that the Centre would help.
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Dr. K. L. RAO: I presume the hon.
Member is referring to the Narmada....
SHRI GEORGE  FERNANDES :
Krishna-Godavari.

‘DrR. K. L. RAO: About Krishna-Goda-
vari, after the last meeting of the Chief
Ministers with the Prime Minister we re-
quired soms data to be collected about
the total water flow in the river and about
the westward diversion of the water as also
the crest gates in Nagarjunasagar. These
are the three outstanding problems. As
soon as the data are collected, necessary
action will be taken.
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SHRI K. LAKKAPPA : He ig not under-
standing Hindi also, I will translate it

into English.

DR. K. L. RAO: I could follow the
hon. Member better in Kannada than the
Hindi translation of the question.

In regard to this question, we are trying
to do our best. Actually in the Krishna-
Godavari, no work has been held wup.
Nevertheless, we realise that in the best
interests of the country, it should be possi-
ble to settle this dispute. That is what we
are trying to do. In case this procedure
of settlement by negotiation is not possible,
naturally we will resort to the Inter-State
River Disputes Act; then the question of
tribunal will come.
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SHRI M. N, NAGHNOOR : In view of
the fact that both Maharashtra and Mysore
have desired that the matter be settled
under the Inter-State River Disputes Act,
will Government give an assurance that

‘until the matter is settled, the rights of the

two States will not be prejudiced ever
since the time they raised the issue that is
1960-61? Also, is-it a fact that the Gov-
ernment are not clearing the project and
that they are delaying financing the pro-
ject which ought to be treated as a matio-
nal project ? Under the circumstances, will
the Government assure us that the rights
of these two States will not be prejudiced
since the year 1960, and that no mew
rights will be created?

DR. K. L. RAO: I am sorry the hon.
member is not correctly informed . I
think I can give the information for the
sake of the hon. House that in the last
seven years practically no project was sanc-
tioned in Andhra Pradesh except two
or three small tanks.

SHRI KAMALANATHAN : Regarding
the Hogenekal power project, there is
a dispute between Madras and Mysore
Governments. May I know whether the
Central Government has taken amy action

**Spoke in Kannada,
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regarding this te settlo this matter and
come to an agreement ?

DR. K. L. RAO : Actually, there is no
dispute as such between Mysore and Madras
regarding this project. We are trying to
understand the significance of this project,
and we are having discussions about it on
the 30th December.

SHRI NITIRAJ SINGH CHAUDHARY:
May I know from the hon. Minister if,
for the settlement of water disputes, he
would advise settlement on an ad hoc basis,
or he would consider the catchment area,
the total water supplied by the States, the
command area and the culturable asea of
the basins?

Dr. K. L. RAO : There is an Act passed
under the Constitution called the Inter-
State Water Disputes Act, and if the
Government of India is satisfied that a
solution is not possible by negotiation, we
will resort to that.

SHRI K. LAKKAPPA : In these long-
standing problems among various States
regarding river waters, negotiations have
completely failed. In view of that failure,
may I know whether this Government will
invoke the provisions of article 262 of the
Coastitution, or whether the matter will be
refesred to a Board, and whether this
Government will take an early decision or
fix a time-limit for the solution of these
disputes? What is the reaction of this
Government?

Dz. K. L. RAO : For a big country like
India where there are a large number of
inter-State rivers, probably it has the lar-
gest number, the number of disputes is
very small. In fact, it is very creditable
that in this country there are only two out-
stapding problems. I do not agree, there-
fore, with the hon. member that there has
been any question of inter-State disputes in
this country. These two problems we are
trying to settle.
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Dr. K. L. RAO: Naturally, when any
project is being sanctioned on an inter-State
river, settlement has to be reached bet-
ween the States concerned. If the Punasa

dam is delayed, it is no doubt due to this
lack of agreement.

SHRI TENNETI VISWANATHAN : In
view of the continuous deficit in food pro-
duction and our food scarcity, is it mot
possible for the Government to delink the
food production problem with the perma-
nent solution of this sharing of waters, that
is to say satisfy the claims in terms of food
supplies, allow the water to go where it
can be usefully utilised for increased food
productiom and, in respect of the claim
of share, give them the paddy which is
produced?

DR. K. L. RAO: It is a suggestion,
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DR. K. L. RAO : The Gandhisagar dam
project is one of the very good projects in
this country where there bas been com-
plete agreement between Madhya Pradesh
and Rajasthan. Having regard to the water
distribution last year and this year, we have
drawn up an eclaborate schedule at the
centre by which the water is distributed
betwecen these two States. If there is amy
difficulty of which the hon. Member is
aware, he can kindly write to us and we
will take action.





